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(iv) NEED FOR BANNING EMPLOYMENT

OF CHILDREN IN FACTORIES.
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(V) BEATING UP OF LAWYERS, EMPLOYEES

AND GENERAL PUBLIC BY POLICE AFTFR
ENTERING COURTS IN AzAMGARH, UP.
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(vi) Need for proper development of
medical science and technology

DR. A. KALANIDHI (Madras Cen-
tral): Mr. Deputy-Speaker, Sir, ever
since 1947, our Prime Ministers have
evinced keen interest in the progress
of science and technology in India and
have themselves taken charge of the
portfolios of science and technology.
Unfortunately, in this grouping, the
medical science and technology did not
find place. It was left to the care of
the Ministry of Health, which is al-
ready overloaded with enormous pro-
blems and has little time or resources
to encourage the growth of medical
science and technology in our vast
country. Agriculture and atomic ener-
gy have flourished due to the special
encouragement given by the Prime
Minister and the Ministers concerned,
The present situation is that medical
science and technology have not got
the adegute attention from the Gov-
ernment of India as well as from the
State Governments in our country, to
allot sufficient funds and create the
requisite organisation for the ad-
wancement of medical science and
technology in a big way. If this is
done, we need not depend on the
western countries for combating vari-
ous diseases, formulating new drugs
to suit our country and people. May
I, therefore, request the hon. Prime
Minister of India, and the hon. Minis-
ter for Health to ponder over this vital
issue and initiate some clear cut
policy - and methods by which medical
science and technology in our country
will receive as much encouragement
as received by the other departments
of science and technology, viz., agri-
culture, atomic energy, engineering,
space etc.

1-also request that this development
of medica] science and technology be
looked after by our hon. Prime Minis-
ter herself, so that it could receive the
requisite attention to make up the loss
sustained so far, since independence
in this field of medical science and
technology.



